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(2) "Shri Shiv Charan LaI, Mem-
ber. Lok Sabha. was found 
guilty under Section 188. 
Indian Penal Code and was 
sentenced to one week's 
simple imprisonment." 

COMMITTEE ON ABSENCE OF 
MEMBERS 

MINUTES-THnm SITTING 

SHRI 'rHIRUMALA RAO (Kaki-
nada). Sir. I beg to lay on the 
lable Minutes of the Third Sitting 
« the Committee on Absence of Mem-
bers from the Sittings of the House 
held during the current session. 

PETITION RE. SCHEDULED CASTES 
AND TRIBES ORDERS (AMENDMENT) 

BILL 
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12.21 hrs. 
STATEMENT RE. REVISION OF 

SCALES OF PAY OF SCHOOL 
TEACHERS IN DELHI 

THE MINISTER OF STATE IN THE 
MINISTRY OF EDUCATION (SHRI 
BHAGWAT JHA AZAD): Sir. with 

(St) 

your permission. on behalf of Dr. 
Triguna Sen. I beg to make the fol-
lowing Statement: 

As the House is awere. the question 
of revising the scale of pay of school 
teachers in Delhi has been under 
consideration of the Government for 
some time. The Delhi Administra-
tion had made certain proposals in 
this connection. After taking into 
account the emoluments earned by 
teachers in various categories in the 
different parts of the country and 
considering other relevant aspects of 
the matter. Government have decided 
to revise the scales of pay of teachers 
in Delhi with immediate effect as 
shown in the annexure to this state-
ment. Steps will be taken immediate-
ly. in consultation with the Delhi 
Administration. to give effect to the 
revised scales. 

The salary-scales of teachers in 
Delhi were revised last in 1959 by 
applying the same principles as were 
applied in the case of other Central 
Government servants in accordance 
with the recommendations of the se-
cond Pay Commission. I may add 
that the present revision in the salary-
scales of Delhi teachers is being done 
by the Government as a very special 
case. 

I have no doubt that the teaching 
community will respond in full meas-
ure to the gesture now being made 
by the Government inspite of the pre-
vailing acute financial stringency. 

ANNEXURE 
St. No. Category Existing scale Revised scale 

(1) (2) (3) (4) 

Rs. RB. 
1. Assistant Teachers. 118-225 118-250. (Matries) 

(Primary Schools). 126-270 (Higher SCl:ondary)_ 
2. Headmasters (Primary Schools) 150-240 160-300 
3. Trained Graduate Teachers (Middle 

Schools) and all other teachers in 160·300 175·350 
this scale. 

4. Trained Graduate Teachers (Risher 
Secondary Schools) and all other 170-380 190-425 
categories in this scale. 

s. Headmasters (Middle Schools). 210-395 220-470 
6. Post-graduate Teachers. 250-470 275·550 
7. Vice-PrInclpa1s. 325·575 3S0-6SO 
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(I) 

8. 

9. 

10. 

(2) 

Principals of Higher SecondaJy 
Schools. 
Drawins Teachers (Or. Ill) and 
other categories in this scale. 
Laboratory Assistants. 

D.E.G. (General) 1967-68 

(3) 
RI .. 

42S0680 

130-300 
4O-90} 
75-95 

(4) 

Rs. 
425-900 

140-330 
110-180 (Matrics with 

Science). 
Note: In addition to the basic pay 

above, the teachers will get 
Central Government rates. 

in 
the 

the revised scales indicated 
Dearness Allowance as per 

12.!3 hrs. ----th-e House on the 20th December. 
BUSINESS ADVISORY COMMlTI'EE 1967." 

TwELrrH REPORT The motion was adopted. 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND COMMUNI-
CATIONS (DR. RAM SUBHAG 
SINGH): Sir, I beg to move: 

"That this House agrees with the 
Twelith Report of the Business 
Advisory Committee presented to 
the House on the 20th December, 
1967." 
MR. SPEAKER: Motion moved: 

"That this House agrees with the 
Twelith Report of the Business 
Advisory Committee presented to 
the House on the 20th December, 
1967." 
SHRI M. R. MASANI (Rajkot): 

12.25 hrs. 
BUSINESS OF THE HOUSE 

MR. SPEAKER: There is so much 
of work before the House that I do 
not know how we will be able to 
finish all this. Unless the whole 
House co-operates with me and we 
stick to the time that has been allot-
ted we will not be able to finish this. 
There are the Supplementary De-
mands for Grants, Demands for Excess 
Grants and Bills replacing two Ordi-
nances. This was considered yester-
day and time has been allotted for 
all this. We will be able to finIsh 
if we stick to the time allotted for 
each item. If only one hour is allot-
ted for a particular item and if every 
party insists that their representative 
must speak we may not be able to 
go through all this work. Therefore. 
I will give the time that has been 
allotted for each item and if the 
discussion continues beyond that time 
we will have to apply guillotine and 
finish it. 

Sir, I am very glad that, in response 
to the letter addressed to you yester-
day by leaders of all the Opposition 
Parties you and the Minister of Par-
ilamentary Affairs have been good 
enough to arrange that the motion on 
international affairs to be moved by 
the Prime Minister will be taken up 
first thing after Question Hour to-
morrow. I do hope there will be no 
change on this and it is on that basis SHRI RANGA (Srikakulam) : 
that we are supporting this Report. You cannot apply guillotine in respect 

of those Bills that have been brought 
MR. SPEAKER: Let us hope so. to replace Ordinances. 
DR. RAM SUBHAG SINGH: There MR. SPEAKER: They are very 

is only a small change. The Prime 
Minister will be making a statement small Ordinances_. __ 
an Koyana tomorrow in Rajya Sabha llU66 hn. 
and to that extent there is likely to ·DEMANDS FOR SUPPLEMENTARY 
be a little delay. GRANTS (GENERAL), 1967-68 AND 

MR. SPEAKER: The question is: ·DEMANDS FOR EXCESS GRANTS 
"That this House agrees with the (GENERAL), 1984-65 

Twelith Report of the Business MR. SPEAKER: The House will 
Advisory Committee presented to now take up discussion and votln, on 
-Moved with the recommendation of the President. 


